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1. Heard learned counsel for the parties.

2. The present writ application has been filed seeking direction commanding the
respondents to protect his life and landed property as well as the family from the
hands of the private respondents who are said to have encroached the
petitioner's land, despite orders passed by the competent authority. It is being
asserted that the private respondents are threatening the petitioner variously.

3. Learned counsel representing the private respondents No. 11, 12 and 14 has
submitted that a title suit No. 118 of 2010 has been filed by the said respondents
which is pending before the Sub Judge, Benipur, in respect of the 'land-dispute’,
which is being raised in the present writ application. He has submitted that this
writ application is not maintainable considering the nature of dispute, between
the petitioner and respondents, of being private in nature touching their
respective title over a piece of land.

4. Considering the facts and circumstances of the case and the nature of dispute,
I find force in submission made on behalf of the contesting respondents that the
disputed questions of fact of this nature relating to title over immovable property,
cannot ordinarily be gone into by this Court in a proceeding under Article 226 of
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the Constitution of India.

5. This writ application is, accordingly, disposed of with an observation that the
petitioner shall have liberty to take appropriate steps in accordance with law and
contest the suit which is said to be pending.
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